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Centralised Agency to rutinise and 
Regulate Adoption of Children by 

Foreigners 

1810. SHRI G. NARSIMHA REDDY: 
Will the Minister of SOCIAL WELFARE 
be pie tsed LO state: 

(a) wtJ~ :l'le1 it is a fa::t that the Indian. 
Council cf Child Welht'!! have been urg-
ine. upon the Government since 1974 to 
have a centralised agency_ to s;rutinise 
and regulate the "1pplication., fo:· ado_r:tion 
of children by foreigners; and 

(b) how many organjsations, borh 
foreign and Indian are now operatirw in 
the country for hel~in~ foreigners to 
adopt Indian children? 

THE DEPUTY MINISTER lN THE 
MINISTRIES OF EDUCATION ANDf 
CULTURE AND SOCIAL WELFARE 
(SHRI P. K. THUNGON): (a) No, Sir. 
But ICCW have advocated co-ordination 
of 'adoption' activities in different areas of 
the country. 

(b) There is no Jaw i nour country for 
adoption of Indiari cbildrem by foreigners. 
However, foreigners can. apply to compe-
tent courts for guardwnsbip of Ipdian 
minors under the provisions of guardians 
and Wards Act, 1890. As these are civ.il 
proceedings in courts between private par-
ties, Govennment does not have informa-
tion about all the organisations that may 
be 'appearing in courts 'on behalf of for-
eigners. 

. 

Visit to B ladesb Presidept 
'II ,,, .... ,. • # ' 

1812. SHRI AMAR ROYPRADHAN 

SHRJ SANAT KUMAR · MAN· 
DAL: .. . 

Will the Minister of EJ(;TERNAJ,.. 
AF.~AIRS , be plea~d to state: 

(a) . whether Lt. General H. M. Ers d 
P,resident of a.a glag, sh.. vis"ted Jndia 'recen-
tly to have a ruscussion with our Prime 
Minister and other leaders on bilateral 
jssue Uk~ ~h~ Fa~kka Wa er; and 

(b) if so, the ou~come of the di cus-
sions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS · 
(SHRI A. A. RAHlM): (a) Lt. General 
H. M. Ershad, Chief Martial Law Admi-
nistrator and President of the Council of 
Ministers of the Government of Bangla-
desh, paid a two day visit to India on the 
6th and 7th October, 1982 at the invita-• tion of the Prime Minister. 

( b) The results of discussioos held 
during the visit have been fully covered in 
the Statement made by the Minister of Ex-
ternal Affairs in the House on the 11th 
October, 1982. The agreements concluded 
during the Visit on the Establi'shment of 
the Joint Economic Commission and the 
Terms of Lease in Perpetuity of the Tin 
Bigha Area, the Memorandum of Under-
standing on Ganga Waters as well as the 
Joint Communique issU,ed at the end o[ 
the recent visit have also been placed on 
the Table of the House. 
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